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Demapd No. 132—Other Capital Outlay of

the Ministry of Tourism and Civil
Aviation.
“That a sum mnot exceeding

Rs. 91,69,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chamr.s during the ycar ending
on the st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the
Ministry of Tourism and Civil Aviation™.”

Demand No. 133-Capital OQutlay of the
Department of Atomic Energy.

“That a sum not  excceding
Rs. 7.62,50,000 be granted to the Presi-
dent, on account, for or towards defray-
ipg the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Dcpart.
ment of Atomic Energy".”

Demand No. 134—Capital Outlay on Posts
and Telegraphs (Not met from Revenue).

“That a sum mnol exceeding
Rs. 9,61,67,000 be granted to the Presi-
dent, un account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.”

Demand No. 135-Other Capital Qutlay of
the Department of Communications.

“That a sum  not  exceeding
Rs, 7497,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during thc year ending
on the }lst day of March, 1970, in res-
pect of ‘Other Capital Qutlay of the
Department of Communications’,”

16.35}brs.

APPROFRIATION (VOTE ON ACCOUNT)
BILL®, 1969.

THE DEPUTY PRIME MINISTER
(SHRI MORARJI DESAL : Sir, 1 beg 10
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
_out of the Consolidated Fund of India for
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the services of a part of the financial year
1969.70.

MR. SPEAKER : The question is :

ot o wer Wt (wgeEd) o oweaw
weYeg, ¥ mowy gfeg fear @ fe & @
fed &1 weawA @9 ot fdy FTAT
qMgar g |

MR. SPEAKER : The Demands have
just now been voted and the money granted.
The yuestion is :
*“Thal leave be granted to introduce
i Bill to provide for the withdrawal of
certain sums from and out of thc Con-
solidated Fund of India for the services
of & part of the financial year 1969-70",

The motion was adopted.

SHRI MORARIJI DESAL : Sir, 1 intro.
duce*® the Bill.
Sir, I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
196Y-70, be taken into consideration.”

MR. SPEAKER : The question is :
“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
1969-70, be taken into consideration."”

The mutlon was adopred,

MR. SPEAKER : The question is :
“That clauses 2 and 3 stand parl of
thg-Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bily,
The Schedule was added 1o ihe Bill.

Clause 1, the Enacting Formula and the
Titre were added ta the Bili,

SHRI MORARJI DESAI:
**That the Bill be passed.”

Sir, 1 move 3

" ® Published in Gazclte of India Extraordinary, Part 11, Section 2, dated 14, 3 69
** Introduced with the reccommendation of the President.
fMoved Wwith the recommendation of the President,
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MR. SPEAKER : The question is :
“That the Bill bc passed.”
The motion was adopted.

16.38 brs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Forty-Fifth Repori

SHRI BHALJIBHAI PARMAR (Dohad):
Sir, I beg to move :

“That this Housec do agree with the
Forty-fifth Report of thc Commitiec on
Private Members' Bills and Recsolutions
presentced to the House oo the 12th
March, 1969."

MR. SPEAKER : The question is @

“That this House do agree with the
Forty-fifth Report of the Committee on
Privatc Mcmbers' Bills and Rcsolutions
presented to the Tlouse on the 12th
March, 1969.”

The motion was uduptcd.

16.38% hrs.

RLSOLUTION RE : AMORTISATION OF
LII.‘.FTS OF STATES—Cond,

MR. SPLAKER : ‘IThe llouse will now
take up further consideration of the follow-
ing Resolution moved by Shri . P. Lsthosc
on the 27th February, 1969 :-

“In view of the serivus financial crisis
facing all the States and (he fact that
enormous debt charges of the States cat
into their capacity to launch developnient
schemes, this House «calls wvpon  the
Government (o imimediately work oul &
scheme of amortisation of debts in con-
sultation with the Stales and lo imple-
ment it.”

Shri Esthuse may continuc his specch.

SHRI P. P. ESTHOSE (Muvattupuzha) :
Sir, last time 1 made an attempt
1o high-light the heavy strains on the finance
of the S1ate Governmenls, consequent to the
cnormous financial powers concentrated in
the hands of the Union Governmenl, The
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repayment liabilities of the State Govern-
ments to the Central Government are in-
creasing to a dangerous level. In some
States it is as high as 31 per cent of the
total budgetary resources. The debt services
burden of all the States has gone up from
Rs. 356 crores in 1966-67 to Rs. 455 crorcs
in 1968-69 is that—a risc of Rs. 100 crorcs

Debts of States (Ru.)

‘which amounts to 25 per cent of the increa-

sed revenuce expenditure of all the States.
This growing debt services burden has be-
come the dominant non-developmental
cxpenditure of the State budgets.

With this cver-increasing non-develop-
mental capenditure the State Governments
have little money for the developmental
programmes, Out of Rs. 2597 crores of
total revenue cxpenditure of alll the State
Governments in 1968-69, the non-develop-
mental expenditure has swallowed Rs. 1137
crores. It is really shocking that the Central
Government is showing a callous disrcgard
towards the finances of the State Govern-
ments by its policy. The Union Govern-
ment is virtually throttling  the States,
cconomy ; what Shylock did in Old Roman
days is being done by the Union Goverp-
ment in this twenticth century in a more
ferocious manner.

The data given carlier also illustrate the
mainner in which the Central Guvernment is
compelling the State Governments to  impose
the heaviest burden of taxation without any
benefits  to the common  wan.  This, in
practice, is bringing many State Governiments
in direct conflict with the people.

16.41 birs.
[Mr. Depuly-Speaker in the Chalr)

I'he manner in which the food subsidy
fo State Governments was arbitrarily stopped
and prices ol foodgrains were pushed up-
wards has only cxposed the autocratic ten-
dencics tn the minds of the leaders in Delhi.
In Kerala State, where shortage of food is
extremely aculce, the stoppage of subsidy has
created serious financiul difficulties in the
maltter of distribution of foodgrains. The
Union Government, instcad of considering
the difficultics of the Kerala Government
sympathetically, resorted to us of food as a
blackmailing weapon.

It is intcresting o nole that the Congress
leaders in the Centie, while stwpping fopd



